
CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCLOR'E 'BENCH 

Second Floor,  
Commercial, Complex, 
Indiranagar, 

Review Application No.59 of JL993 in 	
Bangalore-560039, 

Dated: 

28 OCT 1993 
APPLICATI0IJ NO(S) 	619 of 1992. 

PL I.CE-NT—*-  8.Raghotham Rao 

TO. 

NTS : Secret ary,M/o . Personnel, 
Public Grievances & Pensions,NDelhj & Ors 

1. 	Dr.M.S.Nagaraja, 
Mvoca;te,No .11, 
First 'gross, 
Second Floor, 
Sujatha Gornpelx, 
Randhinagar, 
Bangalore-9. 

ubjct:- Forwarding of copies of the Order passed 
r'LJlJIIJ.Lrd1iv Lr1ouna.L.angaiore 

Please find enclosed herewith a copy of the 

ORDER/STAY/ INTERIM ORDER, passed by this Tribunal in the 

above said application(s) on19-10-1993. 

EPUTY REGISTRAR 
\JuoIcIL BRANCHES. 



E THE CENTRAL ADMINISTRATIVE TRIBWAL 

BANGALORE BENCH I BANGALORE 

DATED THIS THE 19TH DAY OF OCTOBER, 1993 

PR [SE NT 

HON'BLE SHRI S. GURUSANXARAN 	.. 	MEMBER (A) 

HON'BLE SHRI A.N.VUJ3ANARLDHYA ,. 	MEMBER () 

REVIEW APPLICATION No.59/93. 

B. Raghotham Rao, 
A99d 58 years, 
S/a. Late B. Seshagiri Rao Desai, 
formerly Deputy Coneervator 
of Forests, Koppa and later Social 
Fores€ry, Kolar, presently residing 
at No.226, 45th Cross, 8th Block, 
)9yanagar, Bangalore-560 082. 

(Dr. M.S. Nagaràja 	e. 

Vs. 

1. Ihion of India, 
represented by its 
Secretary to Government, 
Ministry of Personnel, Public 
Grievances and Pensions, 
North Block, New Delhi—liD 001. 

... Petitioner 

Advocate) 

The Secretary, 
Government of India, 
Ministry of Environment and Forests, 
Parya Bhauan, Lodi Road, 
New Dejhi-110 003. 

The State  of Karnataka, 
represented by its 
Secretary to Government, 

J/1kAfr, 	Department of Forests & Ecology, 
,'4th Floor, M.S. Building, 

f/ (( 	' angalore-560 001. 	 ... 	Respondents 

cr 
) 	This Reviee applicatiøn having come up for disposal 
} , 

1 bcircul8tiofl before this Tribunal today, Hon'ble ShriA.N. 

VujJanaradhyaq 	mber () made the following 

0RDER 



This Review application has been filed by the applicant 

for review of the order passed in Review application No27/93 on 

1.7.1993 by this bench and also the orders passed in O.A.No.619/92 

on 26.5.1993. It has been stated in the application that this 

Review application has been filed under Section 22(3) of the 

Administrative Tribunals Act, 1985, read with Rule 17 of the 

Central Administrative Tribunal (Procedure) Rules. 

We are of the view that this Review application is not 

maintainable since the rules do not provide for a sacond review, 

i.e., the review of the orders passed by a bench on a Review 

application submitted by the applicant in reviewing the orders of 

the bench in the original application. Even otherwise, there are 

no sufficient grounds brought out by the applicant in the present 

review application for reviewing the orders dated 1.7.1993 in 

R.A.No.27/93, since we find that the applicant has only reaoitated 

the very same submissions made by him in R.A.27/93. 

Accordingly, we reject the review application at the 

admission stage by circulation under Rule 17 of' the Central Adminis-

trative Tribunal (Procedure) Rules. 

U) 

qVUt ' 
"Y1EmBER (j) 	 MEr8ER (A) 

A ) 

SECTICON,  UN3.  
_,/' 	"s 	Ii;smThE 	 - z- 

£MTOIt. E1LCt't 
NUALE 


